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FORjJ NO.4. 

(See Rule 42) 

IN 
THE CENTR AD? INISTR\TIvE TRIAL 

GU1VHATI BENCH 

App 

ORDER SHECT 
15t ICAT_[ Oj-q 	

OF 200( 
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te for Applicant( s ) 	. 
ot)) 4kerv s-4 

AQVOCte for 
Respondei.t(cI) 	
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NOtes • 	 -- 
Of  c.heRegjsty 	Datr 

applicPr 
Lmt LV) 	 4 01 

Heard Mr..Ahmed learned counsd. 

foz' the applicant and MrJ.Deb soy. 
for 

 

Sr.C*G*S*C  for the respondents. 
JPOt4 In this application the appli 

1 	 cant has assailed the order of 

transfer dated 18.12.98 by which 
/ 	 the 15 others officers also trans- 

ferredt,  On the ground of delay 

alone the application is dismissed. 

There shall however, no order as to 

costs, 
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GUWai- atj Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1885) 

ORIGINAL APPLICATION NO. 13'0 OF 2001 

Shri Jagdish Tiwari 	App1icant. 

-Versus- 

Union 	of 	India & Others 

.. 	Respondents. 

I 	ND 	E 	X 

Sl.No. Particulars Pafle 	No. 

1 Application 1 	to 	tl 
 Verification - - 12 
 Annexure-A 	- 

 Annexure-B 	.- -Ab 
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- 
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fl ied by 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAIJHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 198.) 

	

ORIGINAL APPLICATION NO. 	 OF 2001. 

B E T W E E N 

Shri JaQdish Tiwarj 

Assistant Past Master. (on Medical 

Leave), Shillong G.P.O., 

Quarter No. PB-Ill, B/23 5  

Banasree Postal Complex. 

Shiilong-793003, 

-AND- 

	

1] 	Union Of India, represented by 

the Secretary to the Government 

of 	India. 	Ministry 	of 
Communication, 	Department 	of 
POStS, New Delhi, 

	

21 	The Chief Postmaster General, 

N.E. Circle, Shiling- 793001, 

	

31 	The Senior Superintendent 	of 

Post Offices, Megha1aya Division, 

Shillong-793001. 

$ 	Respondents. 

1. 	DETAILS OF THE APPLICATlON 



PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This instant application is made for 

modification and alteration of impugned trans-

fer order No B 1 -Rotational/TFR/III dated 18-

12-1998 issued by the Respondent No. 3 to the 

applicant for transferring him from Shiliong 

to Ladrymbia. 

JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	t h a t 	the 

subject matter of the instant application is 

within the jurisdiction of the Hon•hle 

Tribunal. 

LIMITATION 

The applicant further declares that 

the subject matter of the instant application 

is .  within the limitation prescribed under 

Section 21 of the Administrative Tribunal Act, 

1985. 

. 	FACTS OF THE CASE. 

Facts of the case in brief are given 

below: 

41 	That your 	humble 	applicant 	is a 

citizen of India and as suc:h, he is entitled 

to all the rights and privileges guaranteed 

under the Constitution of India. 
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4.2. 	That your applicant was appoint\jed as 

Postal Assistant in the Chief Post Master 

General, N.E. Circle. He was promoted to the 

post of H S-G-II(BCR) vide Memo No. B 1- 

dated 01 -07-1997. He was 

trarsferred and posted at Shillong G.P.O. as 

Assistant Pt Master vide Order No. B 1 
Rotatjoflal/TFR/jII dated 03-04-1998. 

AnnexLIre- A is 	the 	photocopy of 

promøtjon order vide Memb. No. B 1- 

dated 01 -07-1997. 

Anne>rure- B is 	the photocopy of 

transfer order No. No. B 1 Rotational 

/TFR/III dated 03-04-1998, 

4.3. 	That your applicant begs to state 

that he was again transferred on rotational 

transfer to Ladrmbai vide Office Order No, 

Bl -Rotatjpflal/TFR/iII dated 18*12_98. It may 

be stated that he has served only for 8(eight) 

months at Shillong and he has again been 

transferred to Ladrymbai (Meghalaya), 

Annexure-CA .  is Photocopy of Office 

Order No, BlRotatioflal/TFR,III da.te 

18-r2-98. 

.4.4 	That your applicant begs to state 

that he has been suffering from diabetes 

(blood Sugar) since December 1993. Moreover, 

his wife has also been suffering from kidney 

trouble since 1997. He has filed a 

represenatjon before the Respondent No, 3 an 



22-12199e in this regard for reconsideration 

of his transfer from Shillong to Ladrymbaj. 

One of the kidneys of his wife has been 

removed by Christian Medical College & 

Hospital, Vellore in the month of February 

2000. Now another kidney of the wife of the 

applicant has also been infected Hence q  she 

is under constant medical treatment and care 

at Shillong Ho.sp1tl under the Supervision of 

Christian Medical College and Hospital. 

Velic,re, 

Annexure-D 	is 	the 	photocopy 	of 

Medical Repoit. dated 4-10-i997 

issued by the Medical Superintendent 

(31, DHS) Shillong. 

Annexure-E 	is 	the 	photocopy 	of 
.representatjon 	submitted 	by 	t h e' 

S 	applicant before Respondent No 3. 

Annexure- F is the photocopy of 

Medical 	reimbursement bill 	of the 
app1jcant 	wife. 

4.5 	That your applicant begs to state 

that the Respondent No, 3 did not consider his 

representation dated 22-12-9e and your 

applicant was compelled to go oi medical leave 

since his transfer order. Now he is on Medical 

leave without pay. 

It is pertinent to mention here that 

the Ministry of Communicatjon Department of 



Poet has issued an Office Memorandum No. 141-

1 /99- SPB-Ii dated 23 r d March 1999 regarding 

Rotational Transfers policy guidelines for the 

year 1999-2000. In the said Memorandum it has 

been stated that restriction has been imposed 

regarding Rotationai trans.fer excep€ one 
office to anbther office at the same station 

where no T.A. expendjtuir'e is involved. It may 

be stated that Ladrybaj i.e., the place of 

posting of the applicant is about 60 (sixty) 

kilometer away from Shillong. 

Annexure- G is the Photocopy of 

Office Memorandum No. 

dated 23 r d March 1999. 

4.6 	
That the applicant begs to state that 

he had submitted an application 
before the 

Respondent No. 2 for deputation temporarily 

for the post o Assistai,t Under the Office of  
the Deputy Director (Accounts) Postal, 
Shillong on 1 0 - 12-1999 but the same has not 
been considered by the Respondents 

Anne<ureH is the Photocap 	of the 

letter dated 10-12-1999 Submjttd by 

the applicant. 

4.7 	
That your applicant begs to state he 

and 'Particularly his wife needs constant and 

regular tveatment and medicine at Shillong. At 

Ladrymbai there is no such Suitable medical 
facilit..je5 being a renote place. 

6011-1  

S 
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4.8 	That your applicant' begs to state 

that he has submitted advance TA Bill beføre 

the Respondent No. 3 .n 16-02-2001 for his 

wife's fJrther medical treatment at C.M.C.H., 

Vei lore. 

1 	
4 

Annexure-I Is. the photocopy of, TA 

Ri.11 dated 16-02-2001. 

4.8 	That your applicant begs to state 

that his ease is different and it is a real 

fact that the appliant's wife is s e rio u sly 

i11 since 1997 due to kidney pri Dble(n,,, She 

needs constant medical care and treatment 

which is available at Shillong. 

4.9 	That the applicant submits, that there 

are still available vacancies at Shillong 

G.P.0 	and also under the Offices of the 

Responderts No. .2 & 3. But most surprisingly 

the Respondents have issued transfer Order of 

the applicant against the Govt. Circular and 

transfer policy. Your applicant has got reason 

to belief that the Respondents are resorting 

the colaurabie e>ercise of power to acommo-• 

date the person of their interest. 

4.10 	That your applicant submits that the 

procedure adopted by the authority in the case 

of applicant is discriminatory., mala fide '  

iilegl and without Jurisdiction. Your 

applicant 	further 	submits 	that 	due 	to 

indifferent attitude and partiality adopted by 

the Respondent No.3 with regard to transfer of 

the applicant. He has suffered much both 

~Z_' 
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• 	financially and mentally and now he is on 

medical 	leave 	without 	pay 	due 	to 	non- 

cOnsideration of representation of the 

applicant in time. The career prospect as WeI4 

as his entire family is going to be ruined1 

4.11 	In view of the facts and circum- 

stances it is a 'fit case for passing Interjrn 

order 	protecting 	the 	interest 	of 	the 
applicant. 

4112 	That this appiictjon is filed. bona 

fid.e and for the interest of justice. 

	

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 
PROVISION 

	

5.1 	For that 4  duo to the above reasons 

rarrated in detail transfer order of the 

applicant in prima facie is illegal, mala 

fide, arbitrary and Without Jurisdiction 

	

5.2 	For that 4 	the 	applicant'. 	genuine 
case has not been considered by the Respondent 

No. •.. As such the actions of the Respondents 

are 'illegal and mala fide and as such the 

impugned transfer .order is1iab1e to be set 

aside and quashed. 

	

5.3 	For 	that 	the 	Respondents 	have 

measurably failed to apply their mind for 

reconsideration of the app1jcants transfer. 

As such 4  the • actions ofthe respondents are 

liable to be set aside and quashed. 

L_ "_ 
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5.4 	For that the applicant's wife being a 

serious kidney patient he cannot move to a far 

remote hilly area and as such, his transfer 

should bere-considered by the respondents for 

'posting at Shillong. 

5.5 	For that, the action of the Respon- 

dents is highly illegal q  arbitrary and also 

regarding transfer of the applicant outside 

Shill ong.  

5.6 	For that 	the action of the Respon- 

dents is arbitrary, mala fide and discrimina-

tory with an ill motive and as such, the 

impugned transfer order may be reconsidered. 

5.8 

 

For that, 	the Respondents 	before 

transferring the applicant ought to have con-

sidered the applicant's genuine case and as 

suchq the impugned transfer order is bad in 

the eye of law and is liable to be set aside 

and quashed. 

5.9 	For the 	in any view of the matter 

the actibn of the respondents are not 

sustainable and hence the same is liable to be 

set aside and quashed. 

The applicant craves leave of this 

Hon'ble Tribunal to advance further ground.s at 

the time of hearing of this instant appli-

cation. 

6.. 	DETAILS OF REMEDIES EXHAUSTED: 

bL__ 
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That there is no other alternative 

and efficacious remedy available to the appli-

cant except invoking the •jurisdictin of this 

Hon'ble Tribunal under Section 19 of the 

Administrative.Tribunai Act 198L 

7 	MATTERS. NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares 

he has not filed any application, writ 

petiion or suit in respect of the subject 

matter of the instant application before any 

other Court, authority, nor any such applica-

tion writ petition or suit is pending before 

any of them. 

8. 	RELIEF SOUGHT FOR: 

Under the facts and :cirumstances 

stated above the applicant most respectfully 

prays that your Lordship may be pleased to 

admit this petition and may be pleased direct 

the respondents to give the following reliefs 

8. 1 	That the impugned Transfer order vide 

Na. B 1-Rotational/TFR/III dated 18-12-1998 

issued by the Respondent No.3 transferring the 

applicant from Shillong G.P.O. to Ladrymbai 

may be set aside and a fresh order of 

modification of transfer may be issued 

reconsidering the case of the app.icant. 

11 

te___ 
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8.3 	To pass any other relief or riiefs 

to which the applicant may be entitled and as 

may be deem fit and proper by the •Hon'bie 

Tribunal. 

8.4 	Cost of the application. 

94 	 INTERIM QTf PRAYED FOR 

Pending disposal of the application 

the appi.icant most respectfully prays that 

Your Lordship may he pleased to pass an 

interim order by way of suspending the 

impugned Transfer order vide No. E 1--

Rotational/TFR/I.tI dated 18-12-1998 issued, by 

the Respondent No.3 transferring the applicant 

from ShiIlong G.P.O. to Ladrymbai with: further 

direction to allow theapplicant to continie 

at Shiliong G.P.O. 

Application 	Is 	Filed 	Through 

Advocate. 

Particulars of I.P.O.; 

I.P.O. NO. 

Date Of Issue 

Issued from 	 CIAO 

Pay a b I e a t 

LIST OF ENCLOSLJRES 

As stated above. 

Verification. 

I. 

NJ 
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VERIFIC4TION 

I 	Shri Jagdish liwari, 	Assistant 

Post Master 	(on Medical 	Leave) 	Shillong 

Quarter No 	PBIIIq B/23 	Banasre 

Potal Comple< Shillonq-793003 do hereby 

solemnly verify that the statements made in 

paragraphs are true to my 

knowledg9 those made in paragrap6sC'2. 

4 1 	

are 	being 	matters 	of 

records are true to my information derived 

therefrom which I believe to be true and those 

made in paragraph 5 are true to my legal 
• 

	

	 advice and I have not suppressed any material 

facts 

And I sign this verification today on this 

the 44 day of 	 2001 • at Guwahati. 

1-4 LJ'U 

Declarant. 



A 

77k 

/( 	-, 	• 	) 	t 	 L. 	LI 	J 

	

Ii__t 	- 

1 	 i I • 	t 	h i I Ij t c i 	 IL) 1  

I r pur 	i f t 	tiL f 	o t 	 ii'r t1 
• • 	 • 	tu f/1t- 1/j14 	td 17-6/ 	 L 

i 	 t- t th I 	G i undrr 2, U 

	

In 	c 

	

of ' 	1 O- 5 '.  '50() IjL.f -b6C/- 	• 
t 	(a1C-P 	rj itt tied. 6 	n 	a td p''tJ in tjo off 1r'L 

re 	t1y wcr'ktr, uuttfl irt1r  he 

r 	ri 	tj 	 ci 

' 	ix)tic4t 	f piy ro il fk ti6n vAthIn )U' I{)Uth 'L 
jiitr 	rukr tht picvit 	 (-22 	 • 

t Lu 	fC.i cjtj 	 fc;t 
I :flt 
#J.,flfl_.S.q.0 	 • 

_-1-97 

I. 	 tf•x 40 
 

- 
t._U,ii 	rt 

- 	- 	 • 	 :r1y 	)ivi.L'un 
:.h ii iør'-7 

• 	
4 	 •- 

t C, 	 11. 

'f• 	Q.t .It r Ji..1 	.i() f o r jrJf 	td t 
cy •c tLc, 

The, £>/lzi, 

oil 

c 	
• 

	

I 	 •• 	 .• 	 t..o 	 it: 	• •. 	4*. 

	

• 	 I. 	, 	Ltvj, • 	
• 

	

4.-c- 	
C 	• 



or pO T . 	
0/0 THE SR sUpiy' 1  OP. POi'   UJ 	 1 IALAYA DI V3;Iç.j S Lu ) U - 7 UO1 

. 

No Bl_Roat1ofla1/ffr/IJJ 	
Dtd tShi11on1 The O34_93 

The fOilO 	 and :posting order is f$sued to have imma1iate rfec b t 	5' 
111 	4 	

I..•54 

Jagdih 1ewrj P/' (uG-Ifl Lhillong GPO is heby 
.5'.. 	.., 	........

.. 	S 5'. 	

1 	. 	 - 	. S  pot 	as 	ij bflhlfong 	vice 
TIJ ii1:c1- oyuL 5'.-; 55J5 	 5'.;-.• a.'. 

2. mt Nithil Roynee API Shillong IO being relived will 
join as 5PM Nongthyrnmj S 0 
3o Shrj.Hir11 Achrjce P/A 

1 ur H.0 is trbferre( and ,POSted:S:SPMA1flPabiOrlI 	
hi.Lankesh.,ar Brrnan. 

'4 
ShriLankeshwar Barmari (L/R) offg.sp1 Ampati S 0. 

being 
1Joi as P/A (Tarobadha 10. and will contitue a s ,  such, until further orders, 

• 	
: 	 . • 	 .:' 	

. 	S 	
I' 

:r.updt,of Pos -b Offices 
Meghi:ya Division • 	 ,. 	'. 	'. 	
Shillong_793001 - —.- - . -•-.- 	

5stl._ 	

*• 	 555 	 / 

Copyto - 

1. 	
The Sr Postlnaster Shillonr GPO for informdtjQ and Hnecessary action. 

• 	 -. 2. 	The Postmaster Tura H.O. 	 .. • 	. 	- 	
•. The Sub Postmaster 

Ampatia/Nongthymmaj S.O. 5 G. 	The officials concerned 
9-12. 	The P/Fg. 

13-14. 	0/C/6pare. . 	 S  

)r Updt,of Post Offices 
eghajays Divisjon 
Shxl1o793oOit 4  

• 	 . 	 •. 

S 	 .5 	 . 	 . 	... 	 S.,...  

5; 	

. 	••,,•,:..,,, 	
.5 

• 	 .5 	

5••• 	
••y. 	 . 	

5. 	
5 

1 

I 

• -- • 	 •- 	 -.---5 	

• 5• 	 - . S 	

•_ 	5--.. \5________••_. 	
. 	-. 
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13. Shri, Dhrubajyoti Palit P4 Dobasipaa S.O. is ,trasferred 
and posted as SF14 Rongjeng S.C. vice bhri. Gouranga' Suklabai- 

	

• 	.. 	.• 

14.. Shri Csuklabaidya bPi"i ongjeng S C' is transfsrr'i ms 
.pod.posted as SPMtlendipather S.O. relieving. 3hri.Opingsori 
amare "L/R) iho will join t Tura h 0 	s L/R 

•15. Shri.Chakra ahadur.Rai SFNNahendraanj.&.Q. is trasfsrred 
• 	andposteds;PM Resubelpara 5.0. •vicebh'.Sushanta .... 

Chanda 

16 Shriushanta Chanda sM Resubelars S 0 is transft'red 
and poted as SF14 I4aheniraganj S 0 

• 	 0 	 ' 	The officials at 81.1,4,9 and 12 will .rnove first ., 

H 	being relieved on office arrangement .latéhby ,31_12_98. 0 : 0.. 
The.SDIiO's' East Garo Hills Sub Dn,WiJliamnagaris requested 

.10  to makrrangement to relieye Shriushata'.Chanda,SPM.. ,,• 
F.esubelDara Li. 0 within 31-12-98 

/ 
• 	 • , • _•y.y . 	- 	 . 	 0' 	 _<. 

0 	 ,•. 	 . 	. 	r,Sudt,of Post Offices 
,' 	 ..,. 	. .•. NeghalayaDiLisJon. . 

Shillong.-'793001. 

Copy to 	..' 	 . 	 . 
The rpostnaster, Shillong GFO for I ifomrnation and 
necessary action 	 . 	 S  

''...,::.Te.?ostrnaster T'uraH.O. for information and necessary 
- 	action 

All the &bPOs and SDIPC 1 s under Iieghalaya Dr' 
.4 

9-22 	T}e SPN Ladrycn.bai/Mawphlang/Jowal/Banasree/Rynjah/ 
• 

; b O 

 • • . Mawkyat/Mirarig'/Upper h'illong/Dobasipara/Rongierg/ 
Resubc loara /14 ahendragan3/Mendipather/Willi3mg3r 

• 23',8 	• Rie officials concerned. 	. • 	
' O 

39-¼. 	The P/Fs of the officials concerncd. 	. 	• . • . 
O/O./.paro..  

I 
• 	:.. 	 ...:.:/ 	

;.. 
• 	.; 	Sr,Supdt,.of Post Offices 

Mehalaya Divicic)n 
•0 	

. 	hillotg-75001 
A,  

181298. 
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DPATT 01? P0T -INDIA 
I 	0/0 TRE : RSUPDT;0F POST 0ICE5 : r)GLU.L.,,YA DIVISION 

I 	 . ... r: 	 N.LL0\ 	793001. 

No LI otaiona1 / Lfr/III 	Dtd at illong-1, the 18-12-°8 

(Te following rot itional rarmfer and posting ord 1r 
s £ssued to have immediate effect 

r 
1. Shri. iarhü Chakrabo'ty APM Shil1oGPd. 

•:3ad. josted as Postmaster TOtá H0. vice hriFremodha± 
3Drgala3)... 	 . 	. 	•. 

I 1$ 

2 	nri p Borgohain Potmoster Tura H O is,traniferred 
po1'd as 5P1 Wil1iamnapr. S 0 viceShri '-omeri D 

3. hri Rome Ds 5PM •\i11iarnngar S.0. is transferrE?d end H 
pos Led as APN Tura% 9 0 

SIri Jadish Ttwari APi4 bhillong GPO is transferred and 
7 ostod -s 5PM Ladrymbai S 0 vice hri '3d 1 Bahadur ChtrD 

5 Shri. 	B Chetr SITMLadrymbai . 0 is transferred and posted 

.s SPM.Máphlang 5.0. Vice bhri.First BornsonNongkhlavi. 

6 	hri r 	Nukhar 5PM Nawphlan 	0 -s trar f, fcrd 
posted as 5PM Mawkyrwat .0 vice S)ri 	aibor i hnrhudnah 

7 :hr. 	nbor Krhunnah LfM  Mawkyri1 	0 is transrrd and 
posted as 5PM Mairang S.. .vice Shri. EJphiptono -{yni el/ta. 

8 	hri L Hnniewta 5PM 1airang 5 0 	trrsfrrd nd oosd 
as ID/A. Upper. Shillcng S.O. vice Smt.J3iledNrbaning.Smt,. 
B.Marbniang P/A Upper Shillorig S.C. bein'rc1ived iill 
ioin as P/A Shillong GPO 

9. mt, iletrice Lak1a 	P/A Jowai S.O. is transfrre 	d 
ostea as 5PM Banasree S 0 vice Smt Mindti Des 

10 mt M]natl Das FM Banasree S 0 being rlie'od by Smt. B.  
kian g will join 	5PM Rynjah S.O. vica Sh1t.GnLri. l3nattachnr- 

11.Smt.Gouri Bhattacharjee 5PM Rynjah .0. hein relieved will 
join as APM Shillong ..CPO 	. 	. 

12. Shi.Ahivjeeprsad 91A uxa H.0. is h?rehy postd.as 
5PM J-basipara S 0 vice Shri D Palit 

2 /  I- 
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13.. Shri. flhrubajyoti Palit 6pM Dobasipara.Q. is..tatferred 	. . 

and posted s SPM: Ronjeng S.Q. vice Shi' .,Gourona Sukiabj-
dye 	 ( 

• 	 •': 

14 Shri. CSuklabaidya SP1i ong
-
jeng S C is tnsferr 

pod pos Led as SW ?'lendipather . 0 relievinghri Opingson 
Samare (L/R) wh6wil1'oinat Tura H 0 	L/R 

Sri.Chakra ahadur( RaLSpM Mahendran S0t,1s transferèd' - 	&andpdtpd asbPM Resube1para,o v1cebh1.1Sushanta 
Chanda 	'- • . 	. 	 -• 	 .. 

16. •Shri, Sushanta Chanda brM Resube1ra s.o; is •tranäfred 
and potd as SPi'l rahendraganj 5.0.  

• 	
The ôfficia1st l.i;4;9 and 12 will move first 

being relieved on office arrangement .latéby31-12_98.H •. 	 • 

The bDIPO's East GaroHills Sub Dn,\iiJliamrragar.js requastd 
• • 	maku arraninont to relieve Shriushanta Chendn,sp1q 	. 

1esubelpa1'a S.O. within' 31-12-98. . 	 - . 	., 	• 

• 	 ,: • 	 ..• .• 	

.•. 

• 	•. 	..: 	• 	•• .•••- 	
Sr,SuDdt,of Post .Offics '.2L•. 	 ..: 	 .:. • 

	••.••• 	 • • 	NeghalayaDiv.i.ion. •••••., 
Sl1illong_793OO . 

• 	••. 	-' 	 • 	 •, 	
t 

	

- 	: 	 • 	-- 	 - 	' 	-•.---•- 
Copy to .- - 	.• 	• 	• 	•- 	 : 

	

• i. 	. The Srpostnat 	illon GPO for I for,iritjon and 
necesscry action. 

2. 	•. 	The Postmaster Tux'a H.O. for in.for:nation and necessary 
cbion. 	 . 	• 

	

the ASFOs and SDIPO's urder tieghalayc Dn, 	• 	- 

9-2. 	The SPM 
•IViáwkyrrat/Na:ra/UPp 	Shillong/DDbacipara/Rongjeg/ 

• 	•: 

	

• 	 • 	 • 	 • 	• 

23-8. 	. Theoffjcjals concerned. 
The P/Fs of the officials concerned. 	 . 

55-16. . •. 0/0/ sparc.,. 	• . 

• 	 -.1 	•-•- 	• 

Sr,bupdt,of 	st Offices 
- 	 Iiebalava Diviinn 

- 	• • .- - 	 - 	
hillog_735OO1 

• • 

4 



/
Waft 	 - 

• 	/icT OF THF. Mt.DICALSUPEBIff DErrCTT.L)HS )G,L.,HOSPITAL$311lLJO. 
• 	 - - 

9/D/T/ST/GDH/97/ 	 Dated Shillong the 

TO 	 I 	
1 

The Director of Health services (MI) 	 Li 
Meghalaya,$hilloflg. 

i• . 	
Medical t r e a tmen*t at the Christian Medical College,Vellore. 

•1 

- Madam, 

I have the honour to say that Srnti Shashibala Devi,Wife 

• - 	of Shri Jagdish Tiwari,postal Assistant,G.P.O.ShillOflg who has under 	7 
tr,atment of Dr M orthkur,General Surgeon,G:D,Hopital,ShiliOflg Is a 

case of Non functioning (fl)l<idney with hydronephrosls(L)KidfleY.AS there 

Is no facilities provided In the state,I wou'd like to request you 

kindly to refer the case to the above Institution for furthef investigation 

and treatment as advised by the said expert(Copy enclosed). 

J. 	 Your necessary approval with an esclori and travel by train 

(.tst class)may kindly accorded from your end at anearly date. 

Yours fa)j)/ful1Y. 

Medical Su.erIntendent(JYDHS) 
Ganesh Das 1lospital,Shillong. 

E'nclo: I copy 

Memo No 9/!vDT/ST,'GDH/97 	Dated Shiliong the / (C) 

CoyJvrded for information and ncesary action to-

\p€Yost Master General,G.P.O,ShIl)ong. 

Med ica/erintendent(JT .DHS) 
Ganesh 	Hosplt ,Sh!llong; 

•Iss 

c:; 	r_i 	__ U * 	• 



CITIROUGH PROPtE CHANNEL) 

Sub:- 	.ROT7\TIQNAL TRANSFER AND POSTING 0 
:73HR1 JAGDISH TIWARfTA..P,M. cu ....1,' 

ii 
A. 

.. To 
ilk  

The Sr.Supdtof Pot Offices, 
Meghalaya Division, 
Shiliong-793 001. 

DERA CAS].: Of. 

Sir, 

Kindly 	refer 	to 	dour.  
NoBI -Rotatjoflal/Tfr/III' dated l81298, In th.i,s 
connection, I have, approached your honoir on the aliove 
subject fr favour of sympathetic consideration 

2. 	That Sir, I was promoted to FISG-II (13CR) and 
• 	posted . at 	Shiliong 	G..PO., 	as 	APM 0 	vide 	Memo 

Nol3I-4'1/1(S'Laff)/Corr/II daec1 1st 3u1y'97; Of late r  I have 	ived a nether memo of rotti,ora). 
referred to above containing order of my transfer and 
posting as 'SPM, Ladrymbai. S.O. On receipt of said memo I 
have compelied to approach your honour with folded hands 
prdylng fbr remedy on extreme compasslondbe grounds .- 

That' Sir, I have been ' suffering from 
Diabetes '(Blood Sugar) since Dec'93 and till date I have 
been 	under 	pro16ed treatment of P,&T ,'Di.spensacy, 
Ramkrishn 'Mjssjon and such other different medical Un its, 
statioried;'.at Shiliong: •Hoever, in such, a''condi .. .ton of 
ill health, I. have been sincerely and punctually carryi.iiq 
out. my  official dutjs with utmost Satisfactjoi'i of the 
superior authorities. But, I am sorry to inform you that, 
my movement (transfer) from Shillong will definitely 
interrupt in my treatment and will cause more detrImental 
to my ill health l3esides, regular chock on blood sugar 
is being done, in consultation w th the attending doctoj:. 
In this onnection, doctor has also sugg'estedme riot to 
rnove.frorn Shillong •.i.ri any case0 

That Sir, my wife has been suffering from 
Kidney trouble and her case has beenorwarded to 
Veijora for further treatment. As advised by doctoi:, he 
is supposed 1-0 visit Ve],lore 'frequently for routine 

That sir, my sans and daughter are si udy.i nj 
Ut Sh.i..ilonq and aJ..'L of them are appearing differti 
Exami.naLjons within a short spell of time 

— 	'" ...............................
7 	 ',..4..a.w.., 	 ' 	

i-'. 	 .ae. ,g, ........- _.... 
3.. 	•, 	Under the abo' 	CircumsLance;3, 	I pray 	'.ir • 	• honour to 	.indly 	sLop 	i.niplememitation of 	th 	i1:ü'e 

• mz'itioned orderi' of transfer and posting' enabliiq mt 
undergo routine check-up of blood sugar, cheekun Of 
kidney in respect. of "my wife at Veil-ore and toon"plte 

• 

	

	ensuing examinations of children. If desired your honour 
iay transfer me to any Post Office stationed at Shi.LJ.ong 

• 

	

	and thus save the 'poor souls for which eitire famii' will. 
hicjhl,y be grateful to you Sin. 

' 	 1. 	 ' 	 ' o u r s  ' 'S t 	 ' 

• 	Dtd0at Shillong, 	, 	 ( JACDISI'l TIt•/A] 
Ll'ie 22.12.98,. 	 . 	A.P.M. ,Shillornj C * 
Advarico copy to : -:'$r. SUjd L of P ..Ou , (Jhillong 

• • 	
. 	 .- 	' 	 ( JAGDISH TIA:R 



FTF 

_ 	 AkN1E1 	97/MED/ 

vmt 
__  

1• 
(Form •  of application for claiming refund of medical expenses Incurred in connection with Medical attendance and/or treatment of Central 

Government servants and their families 	 / 

7 	 1 	1`~K 3P1 W4 U 7M llq/N.1.—Scparate form shuld be used for each patient 

NnmcanddesignationofthcOovcrnmcntscrvant(inblocklcttcrs) 	TA 4 j) 	it T 1 t.f'J1k.. I 	(A 	I 	L. L(.?'i 	C fo 

2. 	 P1tTT/Officeinwhichcmploycd. 	 jJ01 

, aijtii 	 ii tfiitt 	iinQ Tfl1 ttO i tfl, 	V1 t 	T1ITI1 1t 
the Government servant as claflncd In the Pundamcntal hubs and any other 	 O 

 7 
emoluments which should be shown separately. 

4. 	WR/Placeofduty  

• 

 

	

S. 	 C..zcrrp 	 L\ rz '-3 

rRT1 	zt4iO 
Name of thepatient and his/herrelationship to the Governmentservant 	 5 tJ-'-LL , 6JA IQ-J..- 

ttTT/N.B._In the case of children state age also. 

i11 1WtT 	t1/Placc at which the patient fell ill •• 

tlWDctails of (he amount claimed- 
I zrqzO qftQf/MEDICALATrENDANCE- 

(i) I fI 	1iI5l 	tTIT{1 	qP3/Fccs for consultation Indicating- 
• (nt) 

the name and designation of the medical officer consulted and the hospital or dispensary to which 
attached. 	. 

() 
thenumber and dates of consultations and the fee paid for each consultation. 

	

(u) 	 I 
the number and dates of Iniections and the fcc paid for each Injection. 

	

(Sr) 	
•• 

whether consultation andior Injections were held at the hospital, at the consulting room of the medical 
offlceroratthcrcsidcnccofthe patlent. 

ZR 

Charges for pathological, bacteriological radiological or othersimilar tests undertaken during 

	

I 	diagnosis)ndicating— 	.. 

	

() 	
0 

(d) thenameofthchospitalorlaboratory whercthetcstswercundertaken,and 

'IRR 	WIT ' 	 T 	 t1TI/ (b) whether the tests 
were undertaken on the advice of the authorised medical attendant, if so, a certificate to that 
effect should be attached. 

	

(11) 	I `rli WA IRTZI/(c) costs of medicines purchased from the market 
(3 	 T16) 

(List of medicines, cash memos & the essentiality certificates should be attached.) 

II. aTMTEft 11 3l/HQSPITALTREATMENT— . 

Charges for Hospital treaimet Indicating separately the charges for— 	• 

(i) 41 2RI tl/Accommodation 

(State whether it was according to the status or pay of the Government servant and in cases where 

the accommodation is highcr than the status of the Government servant a certificate should be 

attached to the effect that the accommodation to which he was entitiled was not available) 
(ij Z/Dict............ 

Surgical operation ou ncbt',l treatment or confinement .......... 

	

(u') 	1 	. 	 1 31 	V1 5T 1  it TrMtW Pathological bacteriological 
u' 'ther similar tests indicating- 



() 
() thenameofthehospitalorlabOratOryat which tests widertaken.. 

	

() 	(l 
b) Wh thcr tests undertaken on the advIce of the medical officer In charge of (he case at the hospital, If so 	 V.  

a rtificate to tnat cffcct should be attachcd 	 \ 

	

(v) 	/MeicincS 	 \ 

	

vi) 	1/Spccialrncdlclttcs................ 

	

( 	 ) 
(List of medicines. cash memos atid the essentialitycertiflcatc should be attached) 

	

(vIiV 	 \-VV 

ft9 
t 	rO sj 	 I 

flltr4'1TO P'tIT aflr( 	 ni1m - 1ittR 

Tit 
Special nursing i.e.nurses specially engaged for the patient. State whether they were employed on the 

advice of the medical officer-in-charge of the case at the hospital or at the request of the Qovernment 

servant orpatient. In the former case a certificate from the medical officer-in-charge of the case 

countersigned by the Medical Superintendent of the hospital should be attached... 

TTN i5 Tt1) 

Ambulajice charge (State the journay—to and from undertaking) 	 - 

t1 	 cçj 	11 	 I 	ft° 	TittRVIc1 	 . 

• 

	

	 other charges e.g. charges of electric light, 	 - 

Ian, heater, air-conditioning dc, State also whether the facilities normally provided to all patients 

• 	and no choice was left to the patient. 	. 

• 	fu 	 f!iq1flq 	1938 	fIqq  3 CIM 3 	 .31T 	 (° 	) 	19381 

T (T tf) 11gHi 	1944 	fkzt 7 	(t i 	 ) ( qo v) 	l 1944] 	im zt1 	tt 	zjrU 

totcs 	If the treatment was received by the Oovcrntncit r.crvant at his residence under rule 3 , of the Secretary of States Service 

(MA.) Rules 1938 or rule 7 of the C.S. (MA.) Rules 1944 give particulars of such treatment and attach a certificate from the 

-. - 	- • nqthoriscd nicd ,cal ttcndAnt.a.s required y these rules. 

2. 	1I 	3TT'I 	'31t 	 'i 	T 	 a 	wfb 	ft.n-4ft 	t 

iU MTdMR1 vqit 4 I 

If treatment was received at a hospital other than a Government Hospital necessary details and the certificate of the authoriscd 

V 	 medical attendant t?a?f.rqtitcreatment was not available in any nearest Government.1-Iospitai should be furnished. 

RN/CONSULTATION WITH SPECIALiST- 
- 	

V. 	--ftth 	 -. 

V 	1t1 ITI 	1T Tll,/Fccspaid ta specialist or a medical officer other than the authorised medical . 	. 

attendant indicating— 
 

- 	() 	 ' 
' V 

• 	- 	(a) The narnand designatio of the specialist or medical offic-erconsultcd and the hospital to 	 - . 	QJ  

which attached. 	 , l'e.k-'  
() 	 - i frP 	 V  - I 	- 

Numdcnndd.ttcsofosuitifionsandthcfccSCliargedfOreacheOn5Ultation. 	
I 

(TI) 

Whethcr consultation was hcldat the hospital, at the consulting room of the specialist or  

medical officer or at the residence of the patient. 	 .. 	 . 	 V  

- 	-mf- 3T1 	 TII 	 WIVT-1 

TI 	 V 	 V 	 'V  

Whether the specialist or medical oficcr was consulted on the advice of the authorised - 	 -. 

- medical attendant and the prior approval of the Chief Administrative Medical Officer of the 	( ' 

Statewas obtained. Ifso, acertiflcateto ' that effectshould beattached. 	 - 

9. 

10........................ 	
• 	/Rs. 	4 9 	' 	I 

11. 	 - 	 /Rs. 	j..J 

12.WZflTll/Listofcnclosurcs-- 	4L 'J&D\ 	- 	
- 	

49 -2.- 	J C 	-- 

	

- 	
urt 	 &/DECLARATJON TO BE SIGNED BY THE GOVERNMENT SERVANT 

iM 	 1m 	t 3l1ITI /l hereby declare that the statements in the application are true to the best of my knowledge and bclicf and that 

the person forwhom medical expenses were incurred is wholly dependent upon me. 	
T..-_-.r-.- 

..... 2—a .. V 	 V. 	
t 	

4 427/ 

- 	 Si8nazare of the Government servant and office to which attached 
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21 	I ii 	'OFFLCE OF THE ITREASURER '1 
632004 	

L 

I/ 	
ANHOS.T, VELLOR.-  

f n 

\ 	

0 

Hos 

Received with thankS a sum of Rs 	
I 

(number) cash receipts 

being th 1otal amount of irs, ___L_-____-------------H  

as per details overleaf towardr 	

0 

cli ag esof 

T Hosp. No 	 .  

STAMP 

f or 
Dy. Medical Superifltefldent\ 	:. 	

. 	 , Treasur1 

17 



Date 

L1. ocOL( 

Q6• Ido.j 

• 

QL 

c1 	. 

c7 	J cIOb3 

3 
5: 	• 
1• 	'00c 
I. 

! 	I I I - • UJLWJ 	liii - 	 ______ 

DETAILS'_OF.'RECEIPTS 
1 

Act. No.  Amount  Act. No. A 

_ 
V 

I60V'0 

U L Q}  

00 

L '. 	 • 

00 .  H 

• 	•.: 

fl\ 3iç uu •.: 

: • 

• 	S • 	 .5 

O.:' OO 	•• • 

TY Soo 
DIS 

419 

1 



HRISTlAN MEDICAL COLLEGE & HOSPITAL 	
ELEPH0NE : (0416) 222102, (10 LInes) 	

L.. 

• 	
IDA SCUDDER. ROAD 	 , 	 TELEGRAM 	'MISSIONHOS' Vellore 

/iQST3OX No, 3 	 TELEX 	: 405 - 202 cmch In 

.11 VELLOE-632 004, INDIA. 	 TELEFAX 	+ 91(416) 232035 	 'V 

Bill No.  

Name of the Patient 	 ' 

irm 	
Hospital No. 

Your Reference No. 
DEBIT 

Re, 	P. 

CREDIT 

Rs. 	P. 

Consultation q 
0c \  (000  

oyo K0 	Qk 3 
r -ik __ 	OvAow icLU c_ QQ 

• 
	no HOcoc  

Drugs  

ECG  

Clinical Pathology 

• 	 Microbiology  

L10 00  

BIochemistrY  

INFD 	
General Pathology  

cO 	TEaS 
EEG 

X-Ray  

hA_JiJ 	_b 	BloodBank  

istratlon Fee CP Q() 00 
_ pp  

Physio Therapy 

C.T. Scan / MRI Scan  

2D.Echo  

Virology  

TOTAL 

LESS: Amount Paid  

Net Amount Payable I Refundable  

Rupees 	 QL 	 iQ 	 c14 
nations are exempt from Income Tax Under Section 80 (G) 	 . 

For TREASURER'' 	\ 

Date ............ .?...... 20.QQ. 	. 	 CHRISTIAN MEDICAL COLLEGE AND HOSPITAL, VELLORE. 



CHPJSTIAN MEDICAL COLLEGE 
VELLORE = 632 004 

Reg. No. 	2-s-  15 	(?c 
Date 	

{ 2oc0 
& I-IOSP1TAL 

C001`1000 otantod 6 	A 	 7 iu I / ccc2 	(J\  

___EMPLOYED in the 

CERTIFICATE 'A' 

(To be completed in the case of patients who ae not admittedo hospital for treatment) 
(lobe signed by the Medical Officer-in-charge of the case at the Hpspital) 

1. LJr._ 	 ___________________________________ hereby certify 

that the patient was Not admitted to 

	

	
:- 

hospital on my advice/on the advice of 

- that I charged and received Rs. 	 for admInisterIng lntra-venous/ intrarnuscufar/ 
subcutaneous injections on the 	 (dates to be given) at my consulting 
room/at the resIdence of the patient out of hospital hours. 
that the injoctlons administered were I were not for Immunising or prophylatic purposes. 
that the patient has been under treatment at the Christian Medical College & Hospital, Vellore and 
that the undermentioned medicines prescribed by me in this connection were essential for the 
recovery / prevention of serious deterioration in the condition of the patient. The medicines do 
not include proprietary preparations for which cheaper substances of equal therapeutic value are 
available nor preparations which are orimriIv fonric trIit ir dn....+,. 

Name of the Medicine Price 
Name of the Medicine 1PriCe 

. 0 0 
1 

• 	CQ 
• 	 .• - 

• 0 

' / was suTrering tromrU 

is J was under my treatment from_________________________ 
that the patient is / was not given prenatal or postnatal treatment. 

that the x-ray laboratory tests etc, for which an expenditure of -Rs. 

was incurred were necessary and were undertaken on my advice at the Christian Medical 
S 	College and Hospital, Vellôre. 

that I referred the patient to Dr.
for Specialist 	' 

consultation and that the necessary approval of the 

(Name 	th Chief Administrative 
Medical Officer for the State) as required under the rules was btai ed. 
that the patient did not require / required hospitalisation. 
that the case was] was not one of prolonged treatment. 

Dn, LlOt4J 	G1 A1 R .----- 
Date 	 • 	

Siçnaturo and Designain' c t'ii'Mdical Officer 
I) P\ '1 t-ij  T OF (I 0 ( Y 	I 

Place 	VELLORE 632 004 	
COU1'D 	

Medical Superintendent 

j/ /f / 	 Christian Medical College and 
'Dated 	1 7 FEB 2OO 	 Hospital, Velloyo-632 004 

liputy McdIGl 	'purintondOflt0UTH INDIA 

A t 	 Chrstinri M.li't 	lIcçe NoSPifi1 ! 

	

,¼"' •\ 	''ri LORE - (2 CC4 

•55 5  

S 	
. 	 . t. 



DEPARTMENT OF UROLOGY 
• ±./ 	 CHRISTIAN MEDICAL COLLEGE & HOSPITAL 	 V r 	 VELLORE - 632 004, INDIA, 

	

• Dr. A.P PANDEY B.Sc., MS., M,Ch., F.A.C.S. 	 Telegrams 	'MISSIONHOSVELLORE 

	

Professor and Head 	 Telephone 	 (0416) 222102 / 223603 

	

Padmshree (1984) 	 Fax 	 (0416) 232035 / 232103 

	

B,C,RoyAwrd (1907) 	 uro1cmcveiiore,ee,ln 

	

Presidents Gold Medal Urology (1998) 	 Cdnsultatlon 'By Appointment (Mon & Thurs) 

F'hruary 3 2000 

ort 

Name •MrsShashi E3ala Devi 
No 

INVEST IGATIOI\I9 
Cti,iuni 	 9.2niq"/. 	Phhs.  
FIIV/HbsAçj 	Negative 	Uric: Acid 	5.9mq 
C i- e&itininc? 	1.1mg 

(.Jrjf'le McriRE3Ci 12 	 Epith.Cl lca a Pri: 
WDC 2-4 	 Csts/Crystals Nil 

(Jr ink:? o 	Al burn in 	 Sugar 	 +4' 
24Iii- 	W I I1I? 1)IC)tei n 	226m/çj370rnl 
(Jr i ne C/S u Contaminants 

'Llrcflotmt ry Oniax 47rn1 /s&c 	Vol cled vol 	701mi • 	 P')R 	lOOcnl. 

• 	IVU 	The right renal outline is not visualised. 	Left 
1<1 dny msurfs 1 Jc:rn In bpoiar I enqth and is normal in 
position and contour: Previous IVU done on 3,.90 
reviewed and it is suggestive of left PUJ obstruction. 
The present 'Film appears similar to the irniri. 'Film at 
tlie prey i c,us IVLJ. 

AdVice 
.1, I\Iormai fluids. 
2. Avoid Analgesic and Nephrotoxic changes. 

- 	3. Diiretic F<enograin after 1 year and if there is any 
obstruct i o n 	c o n s i d e r 	for 	Endopyel otorny 
• Pycloplasty. 

Dr 

Prot 	

YCh. 

& iead 

,• 

9 

......... 



0 	 0 • 	

0• 

• 	I 	

0 

•0• 	

-.
141 -1 /99-BP.I1 o. 

OOEThMET OF INDIA 

MJNISTRZ OF COMMUNIATXO 
DEPARTJENT OF POSTS 

Dak ljjlnwfltl, NOW Delhi - UO 001 

	

• 	 •• 	
batcd: 23H March, 1999 

• 	 To, 

• ••;; 	 MCPMGs, 

	

• 	 Al1PM(s 
Controller of Foiign Mails, Mwnbai 

	

• 	 Directo 1r, Postal Staff College, Ghaziabad. 
Chief Qencral Manager, Postal Lit insurance, New Delhi. 

DCtOr, Pos 	Life 1n3uflCC, Calcutta. 
(3encr8l Manager, l3usincSS Development Directorate, New Dcth.i. 

AJJ Dir,ctorS, 

• 	
: 

Im dctcd to vite a.rrfcrcflcc to the DO. letter No. 7-48/91 

• 	 FC(Post), dated 3 September '98 from Joint Seci'ctaiY & Fiiaxcial Adviser 

• 	 Department of Po 	
the economy measureS to be 

s , New Delhi regarding  

adopted to cnt 	the cpcnditurc. 

2 	Though there is no deviation in the policy to be adopted for the 

rotational transfers for the 
financial ycai 1999-2000 compared to the policy 

guiddiues issued under this offlc Ieter No.. l4l4/9 SPB-11 dated 
1998, iii oalcr to cuñ cxpciiditilre on retiOflal sfc 

espCCLiiY 

in Thz context of th need for effecting economy, it has bccn dccidcd to 
restriCt transfers to the barest ininimUfli driflg the year J999-2000. 

- - 	Hovcwer, thrc fl be no bar to transferring Ofhcials in all cadres including 

cctti drcs, from one OfIkC to another in the same stjtio11 where no TA 

is involved, Also there riIl be no bar to 	
nferring officials in 

oJl 	j.incluthng gattcd 	ac.1rcS, fi'C)lU one 	1ace to 	noler on 

reasons afl(l i.r.i the Luicrest of •iiC;: 

In respect of officials maflflifl single bandcd past offices R1SO the 0 

xItLn pclicy of rotational transfer should be irnplcmntCd1 taking every 

care t IKCCI) the rcsultaiit ex1ciiditure to the ininiinwii. 

0 	
0 

:TT 	 0• • - 	

•0••• 	

': 	 • 	 0 	
•,• 



/ 

i' $ 

• 	H: bf 	1es/Rgi0fl Offices &C 	
to 

4. 
actioll in the mattr ccoith1113 

• 	• - 	5 	Reccii) of th letter ifl;lV p1CSC be 

6 	11ndi VCIUO11 VIU 101k)\V 

AsSU DjreJ°' GrLc1 d ('-Pm 

. 	
StatTSeCti0Tls of'tlie DftcCtOFtC 

Afl conisd t1nonS/ retiOflS 

CL 

• 	
P / 3 

- 	 • C 

• 	1 	I. 

• 



T*, 

• k/'The Chief Postmaster General,CiO,) 
N.E.Circle::Shillong-793001. 

• (Through Sr.Superintendent of post offices,Shillong) 

Sir, 

Under standing that some posts of 2-ssistants are lying 
vacant under your kind disposal in the office of Dy.Director (Accounts) 
Postal,Shillong and your honour is going to fill up such posts by 
calling willingness of postal Assistants from Meghalaya Division on 
deputation temporarily. I beg to offer my self as a candidate f or one 

• of the same. Necessary particulars in support of my candidature are 
• furnished below:- 

1 Name :- Shri Jagdish Tiwari 

 Designation :-Asstt.Postmaster 	/ 
• G.P.O.,Shillong 

 Permnent/Tcmporary :-Permancnt 

 Date of entry in the Deptt. -01-09-1970 

 Age :-52 years 	5 Months. 

Further I beg to intimate that I have been worked as postal 
Assistant in venous post offices in Meghalaya Division 
including Shillong G.P.O. paticularly Treasury,stam 
Treasury,Sub-Account Despatch,and compilation of Sub Offices summery 

I therefore pray to your honour t accept my prayer for 
• •• 	allowing me to work as Assistant in the 	Dy.Director 

Accounts(Postal),Shillong on deputation for which act of your kindness 
I shall remain ever grateful to you. Further I beg to inform that I 
will not claim any deputation allowance if I am 20.1ectnd for the port 
prayed for. 

With best regards, 

Yours faithfully, 

• 	 • (Jagdish Tiwani) 
Asstt.Postamster, 
Shillong G.P.O 
Shillong 

Copy 	

• 	/ 

to:- Advanco bj 	P.M.G,N.E.Ci,Shiflong 



Guwahati to Kitpadi. 1st C1ss 
train fare. 	 1900 x 2 = RS.3,000/ 

Katpati to Vellore CMCH  'uto 
f a re. 	 45x2 = Rs 	90/- 

Total 

(Rupees Iight Thousrid) only 

I therefore, requst your honour to kindly grant 

me the Same and oblige. 

• Yours faithfully, 

- 	
ri)7• (Jagdish Tiwa 

On leave 
A.P.M. Sbillonq 	

p0Y 

Dated Shill.ong 

the 	Feb.2001 
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' To 

The 5r. Supdt.of POSt Offices,, 
Meghalaya Divi$in, Shi41ong. 

Sub : 	 Request for. grant of T.A.  Advance amounting 
of Rs.8,0001- (Rues Eight Thouand) only 

• 	 in connection with treatment of my wife at 
Christian Medical Colleqe Hospital, Vellore. 

Sir, 

I beg to state that my wife is to go for 

Medical treatment at CMCH, Veor3 along 	wiLh one 

escort my Son Sri. P.K. T i wa T as advised by Dr 	A.P.  

Paridey, Department of Urology CMCH  Vellore for 

Diuretic Renogram after 1 (One) 	year.(Copy enclospd) 

dt, 	32,2OOO for which I need T.A. Advance of Rs.,000/_ 

(Rupees EightThousand) 	only as detailed noted below 

Tayj fare from Banasree to M.T.C.  10 x 2 	Rs. 	20/_ 

5 h113.ong M.T . C. 	to Guwahati 
Bus fare. 	 45 x 2 	Rs,. 	90/- 
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